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O R D E R 

 

 This is assessee’s appeal for A.Y. 2014-15 against the order of the 

Ld.CIT(A)-8,  Hyderabad   dated 13.02.2019.   

2. I find that the assessment order was passed u/s 144 of the Income Tax 

Act, 1961 (the Act) and the appeal was dismissed for non-appearance of 

assessee.  The CIT(A) has not discussed or decided the appeal on merits of the 

case.  Therefore, I  deem it fit and proper to set aside the order of the CIT(A) 

and direct her to decide the appeal on merits. 

3. In the result, assessee’s appeal is allowed for statistical purposes. 

Order pronounced in Open Court on  07th  November,   2019. 

                             

                                                                                      Sd/- 

                                                                 (P MADHAVI DEVI) 

                                                                JUDICIAL MEMBER 
Dated: 07th November,   2019. 
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